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TUE HIMACHAL PRADESH TAX ON LUKURES. (IN HOTELS AND ! 

LODGING - HOUSES) -ACT; 1979- . , 

(ACT No. 15 OF 1979)' 
- - (Received theassent'of the Govmor;H;P.;on-the 16th June, 1979 and was 
publish& in R.H.P Extra., dated the 19th- June. I979 at Pages 1939-1945) 

An Act to provide for the levy, and collection olfax on luxury provided, in :hole@. 
- and lo&hg houes. 

Whereas-it is expedient. to provide for the levy and collection of a tax on 
l k r i e s  provided in hotels and lodging houses and for matters connected with 
the purpose aforesaid; it is hereby enacted by the Legislative Assembly of 

- Himachal Radesh in the,TlGmeth Year of the Republic of India as folIows:- 

- 1. Shirt title, extent .and~&mmenmment.-(1) This Act =:.be. called.. 
the Himachd Pradesh Tax on- Luxuries (in Hotels. and Lodging Houses) 
Act, 1979. 

(2) Tt extends to the whole of the State of Himachal Radesh, 

(3) It shall-'come into form fiom t h e ,  date the Act,is notilie& the. .05: 
ciala3ze#e. . 

ZL De6dtions.-In this Acf, n d ~  the context othemise req~&a,? 

(a) "assessing authority" means tho Excise and Taxation Officer 
or the Assistant Excise and Taxation QfEmr, appointed,.under ' 

.----. - - --- 
I; For Statement of ObjertrJ and ~cam& see-R; H. P:Etr8:, .d~.St41979;:p,: 153% 
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, 
sub-section (1) of section 3 of this Act and conferred the powers 
under sub-section (2) of section 3 for carrying the purposes of 
this Act ; 

(b) "commissioner" means the Excise sand Taxation Commissioner 
appointed under sub-section (1) of section 3; 

(c) 4Lmncessional rate" in rilation to Luxury provided in a hotel, 
means-a rate lower than the normal rate h e d  for such luxury 
by the hotel or than that kxed by any Government authority, 
or under any law for the time being in force ; 

( d )  "hotel" means a building or a part of a building where residential 
accommodatioa is by way of business provided for a monetary 
consideration and it incIudes a lodging house ; 

. . , . . . . . 
(e) "luxury provided in hotel" means accommodation for residence . 

provided in a hotel, rate of charges for which . (including air- ' 
- .  

. . 

conditioning, kIephone, teleyision, radio, music or extra beds . . . . . . 

and the Iike, but excluding charges for food, drink and for othcr 
. amenities) is twenty five rupees per person per day or more; 

(f) *'proprietor" i n  relation to a hotel includes the person who for- 
the time bei* is in-charge of the management of the hotel; 

- and 
k) "prescribed" means by the rules made d e r  tbis Act. 

. . 
3, Taxhg earbtities.-(l) For carrying out the purposes of 'this Act, . 

the State Government may appoint a person to be the Excise add Taxation - . 
Commissioner and such pther persons to assist him as it th~nks fit, 

(2) Persons appointed under sub-section- ( I )  shall exercise such pokers 
as may be.conferred and perform such duties as may be required, by or under 
this Act. 

(3) All persons appointed under sub-saction (I) shill be deemed to be 
public servants within the meaning 01 section 21 of the Indian PenaI Code. 
(45 of 1860). - 

4. Levy and collection of tax,-(1) Subject to the provisions ofthis Act, 
there shall be levied,and Follwted a tax in respwt of any luxury provided in 

, a hotel (hereinafter d e d  the "luxury: tax"). , 

(2) Th? luxury tar shPll bc payable. by fhe persons residing at ~ o t l  at 
the foIlowing rates, namely:- 

(a) where the charges for residenw is 3 pacenturn of such charges. 
twenty-five rupees or more 
but does -not exceed fifty 

. rupees ; per day per person ; . . 
. , .. 

. . .  - .  

(b) whem the charges* for residence 5 pmntu&of such charges. 
exceeds my rupees but does - 
not exceed seventy-five rupees 

- per day per person ; - 
(c) where the charges for residence 8 percenturn of such charges: 

exceeds seventy-five rupees per . 
day per person. 
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Provided fhat, where any such charges are paid by any pcrson other 
than the citizen of India, in any foreign exchange, than such person or 
where such cbarges arc paid by auy person o r  class of persons as the State 
Govement may, by order, direct, such as foreigners ,staying as guests in 
India of any Govement, or of any corporation or company owned or con- 
trolled by the Government , or such other person as in the opinion of the StaB 
Government, it is expedient in the public interest to exempt, then such per- 
son orpersons shall be exempt from the payment of l u u y  tax : 

Provided furher that, where the charges are levied otherwise than on 
daily basis or per person, then, charges for determining the tax liability under 
this section, shall be computed a$ for a day and per perso* bascd on thc period 
of occupation ofthe residence for which the charges are made and the number 
of persons actually occupying or permi~ttted to occupy amrding to the d e a  
or custom oithe hotel. 

. . 
(3) Where luxury is provided in a hotel to the representatives or crnp . . .  . .  . .  . . .  . 

loyees ofany company and charges for such luxury are tobe borne by the . . 

company, then there shaU be levied and coue~ted the luxury tax from such- 
company. 

. - 

Explanarion.-In rbis sub-section "4company1* means any body corporate, 
and includes a firm or other association of individuals. 

(4) Thc luxury tax under the foregoing sub-sections shall be collected by 
thc proprietor and paid within such period into a Government trzasury or 
the State Bank of India, and in such manner as may be prescribed. 

(5) In computing the Iuxury tax under this section, a fraction of a rupee 
which is not a multiple of five paise, shall be rounded off to the next bigher 
multiple of five paise. 

5.. Mode of colIdon of tax, etc--(I)-Where t h e  rate of charges for 
luxury provided in a hotel is inclusive of the charges for food or drink, or other 
amenities, if any, being amenities referred t o  in clause (e) of scction 2, then 
the Commissioner or-any other officer, not below the rank of the Deputy 
Excise and Taxation Commissioner, autho~ised in writing may, from time to 
time after giving tJx proprietor an opportunity of being heard, 6x 
separate rates of cbarges for such luxury and for food or drink or other 
amenitin, if.any, being amenities referred to in clause , (e) of scection 2, 
for the purpose of calcdating tbe luxury tax under this Act. 

(2) Where, in addition to the charges fat luxury provided in a hotel, ser- 
viw charges are- levicd and appropriated by the  proprietor and not paid to. 
the stifC, then such charges shall be dcerned to be part of the charges for luxury 
provided . , in the hotel. . 

(3) Where luxury provided in a hotel to any -person (no4 being an em- 
ployee of the hotel) is not charged at all, or is charged at a ancessional rate, , . . ,  .. . . . . . . .  

' 

nevertheless there, shaIl be levied and collected the luxury tax on such luxury, 
as if full chai'ges for such luxury were paid- to the proprietor of the hotel. 

(4) Where luxury provided in a hotel for a specified number of persons 
is shared by more than the number specified, then in addition to the luxury 
&x paid for luxury provided to the speci6ted number of persons,  the^ shall be 
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levied and recovered separately thc luxury -tax in respect of the charge made 
for the extra persons accommodated; 

(5) Where any proprietor fails or neglects to colicct the luxury tax pay- 
able under this Act, the luxury tax shall be ~Iculated and paid as if the tax 
was recovered from the penon liable to pay the snmc, 

6. Retms.-41) Every proprietor liable to pay luxury tax under this Act 
shrill submit a return in the prescribed form to the assessing authority of the 
district cuaceroed withineightdays after the end of tbt: month to which the 
return relates. - 

. . 

(2) Every such return shall show the number of rooms or other accom- 
modation in the hotel which is intended to. be occupied, ,the number of . .  . . . . . . .. personswhooccupied such rooms or accommodation, the periods oftheir ' ' - . . 

. - 
. . 

stay, the day of arrival and departure, the arnount of charges recovered from , 

them, together with such other information as may be prescribed. 

(3) Every such return shall be accompanied by a m i p t  for payment 
on Government account into a Government treasury or the State Bank of 
India of the full arnount of luxury tax for the period to which the rcturn - 
relate. 

(4) Every return shall be verified in the prescribed manner. 

7, Assessment and collection of tax.--(I) On receipt of a return under 
section 6, the assessing authority of the district concerned shall assess the 
1uxus-y tax payable in rcspect of the period to which the retrn relates 
and if the amount has not already been paid as a f o ~ p i d ,  he shall. cause 
notice to bc servcd upon the proprietor concerned requlnng him to pay the 
amount assessed within ten days d the service of the rtotice. 

(2) Zt th! proprietor fails to submit id'due time the return refsrrcd to in 
section 6, the assessing authority shall; after giving him a reasonable opportu- 
nity of being heard, assess to thc bat  of his judgement, the amount of 
luxury tax payabli: and the proyisions of sub-section (1) in respcct of natica 
shall apply as if such assessment has been made on the basis OF a return 
furnished by such proprietor. 

(3) If the luxury tax is not paid within the presbribsd priod th= assess 
ing authority may, after giving an opportunity of being heard, levy a penalty 
equal to a s u m  not exceeding one and a half times of the,amount of the Iuxury 
tax payable under this Act. 

8. Appeal.-Any person aggieved by any order passed by the assessing 
authority under this Act may, in the prescribed manner, appeal to . the Deputy 
Excise and Taxation Commissioner within 90 days from the date of m i p t  
of such order : 

Provided tbat no appeal. shall be entertained-by the  Deputy Excise and 
Taxation Commissioner, unless IIG is satisfied that tbe amount of tax assessed 
and the penalty, if any, imposed on the proprietor has been paid : 

Provided further that if thc Deputy Excise and Taxation Co-ksioier 
ib sati&ed that the proprietor is unable to pay thetax assessed or the penalty, 
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if any, imposed or both, be may for reasons to 'be recorded in writing, 
entertain the appeal without the tax or penalty or both having been paid. 

(2) Subject to the rules of procedure as may be made in this behalf by 
the State Government the Deputy Excise and Taxation Commissioner, may 
pass such orders in relation thereto as he may think fit. 

9. Revision.-(1) The Commissioner may, suo-mofu or an applica- 
tion, ca1I for and examine the record and proceedings which are pending 

- before, or have been disposed of by any assessing authority or the appel- 
late authority under section 8 for the purpose of satisfying himseIfas to 
the legality or propriety, of such proceedings or of any order made therein 
and may pass such ordcrs in relation thereto as he may think fit : 

. - . . 

Provided tbat no application under this section shall be entertained if 
it is not made within the period of 120 days from thedate of order : , . .. . . . .  

- ,  , 
- . .  

. . 

Provided further that, before rejecting arty application for revision of - - .  
nny such order, the Commissioner shall record reasons for such rejection. 

(2) No order shall be passed under this section which is likely to aftect 
any person adversely, unlcss such person has been given a reasonable oppor- 
tunity of bcing heard by the Commissioner. 

(3) Where a person could have appealed under =tion 8 and no appeal 
has been filed by him, no proceedings under this section shall b' enter- 
tained upon the application ofsuch person. ... 

10. C o b  fees.-Notwithstanding anything contained in the Himachal 
Pradesh Court Fees Act, 1968 (8 of 1968) an appeal preferred under sec- 
tion 8 or an application for revision made under section 9 ,shall bear 
court fee stamp of such value as may be prescribed. 

11.- ~ e c o v e r ~  as arrears of land revenue.-Any luxury tax or penalty 
' 

- recoverable under this Act and remaining -unpaid shall bc recoverable as an 
arrear of land ievenue. 

- 12. - Scrvice of notice.-A notice under the provisions of thi Act may 
lx served by post or by delivering or tendering it -to the person to whom it 
is addressed or to his agent or insuch manner as may be prescribed. 

13. Power to inspect awunts and domments etc. and search of premises.- 
(1) The assessing authority may, subject to such conditions as may be prescri- 
bed, require any proprietor to produce before him the working records 
of accounts, rekisters or documents or to furnish any information. relahug to 
t h e  business of the hotel as may be nmessary for the purpose of this Act. 

(2) A11 working records of accounts, registers or documents -relating -. 
. to the business of any hotd shall, at all reasonable time, be open to 

inspection by the assessing authority, and the assessing authority may, take 
-or =use to ?x taken such copies of or extracts from any of the said re- 
cords or accounts as may be necessary for the purpose of testing accuracy 

. of 'any return or charges of such luxury or for informing himself as to the par- 
, 

ticulars regarding which information is required for the purposes of this Act 
or any rules made thereunder as would appear to him necessary, 
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(3) If the assessing authority has reasons To believe that any proprietor 
has evaded or is a:tempting to evade the payment of luxury tax due from hirn, 
he may, for reasons to be recorded in writing, seize such records of accounts, 
registers or documents of the proprietor as may be necessary and .shall grant 
a receipt for the same and shall retain the same so long as may be neces- 
sary in connwtion with any proceedings under this Act or for a pronc- 
cution. 

(4) For the purposes of this Act, the asseising authority may enter and 
search any hotel or any place of business of the proprietor or any other pIacc 
where the assasing authority has reason to beIieve that the proprietor keeps 
.or is for the time king keeping, any records of accounts, registers or 
documents of his business in relation to thc hotel. 

14. - Penalty.-(l) Any person who being a proprietor liable to pay the 
luxury tax under this Act,-- - 

I , . .  - 

- (a) submits or allows or causes to be submitted an incorrect or incom- . 

plete return or faib to  submit the return as requircd by or under . 

the provisions of this Act; or 
(b) fraudulently evades or allows to be evaded the payment of any 

Iuxu j tax duc from him; or - 

(el fraudulently makes or causes or alIows to be made any wrong 
entry in or fraudulently omits or causes or allows to be omitted 
any wtry'from any statemeit submitted or any accounts or 
register; or- 

(d) contravenes, or fails to comply with, any of the provisions of 
- this Act or the rules made thereunder or any order or direction 

made or given therqunder, shall, -if no other penalty is provided 
under this Act for such contravention or failure, be liable to 
the imposition ofpenalty cot  exceeding doublc' of the amount 

. of tax involved. 

(2) The officer of the 'rank of the Excise and Taxation 05cerlthe 
. Assistant Excise and Taxation Officer, appointed under sub-section , (2) of 
%tion 3, ' may, .after affording to the person concerned reasonable oppor- 
tunity of king heard, impose penaIty specified under sub-section (I) ; 

15, Offences by companies.-(1) Where. an offence under tbis ~ c t  has 
been committed by the company, every person who at the time when the 
offence was committed, was incharge of, and was responsible to, the com- 
pany for the conduct of the busiqess of the company, as well as company 
shall be deemed to be guilty of the offence and shall ,bc liable to be proceeded 
against and punished accordindy ; 

Pmvided Uiat nothing contained in this sub-section shall render any 
such persori liablc ta any punishment provided in this Act if he proves that 
the offence committed was without his bowledge or that .he exercised due 
diligence to prevent -the commission of such offence. 

(2) Notwithstanding anything contained in subsection (I), where an 
offen{= under this Act has been wmmitted by, a - company and it is proved 
that the offence -has been committed with the consent or connivance of, ,or 
is attributable to, any negtect on the,part bf, any director, manager or secre- 

' -  tary or any. officer of the qompany, such dimtor, manager, secretary or 



o&cr ofiicer sha tl also be deemed to be guilty of that offena and shall be liabIe 
to be proceeded against and punished accordingly. 

Explanation.-For the purposes of this section,- ! . . 

(a) "company" means a body corporate and includes a firm or other 
association of individuals ; 

(b) "director" , in relation to a firm means a partner in the firm. 

16. Indemnity.-No suit, prosecution or other Iegal action shalt lie 
against rhe Government or any officer of the Government for anything which 
i s  in good faith done or inlended to bedone by or under thls Act orthe 
rules made thereunder. 

17. Porner to make rals.-41) Tht State Govenunent may make &s 
for securing payment of the luxury tax on hotels, and generally for carrying 
into effect the provisions of this Act. 

(2) In particular, and without prejudice to the generality of the foregoing 
power, such ruIa -may provide for an or any of the following matters, 
name1 y :- 

(a> tbe form in which the return shall be submitted under section 6, 
further information to be hrnished .with the returns and the 
manncr in which returns shall be vetified ; 

(b) the form of notice to  be served under section 7 and theprodura 
to be followed for assessrpent and co1Iection of the assessed 
dues ; 

(c) the procedure for, and other matlersincidmtal to, the disposal 
of appeals under section 8; 

( d l -  fixation of the value of court fee stamp to be a&ed an aa 
appeal or application for revision undcr &tion 10 ; 

(e) the other manner in which a notice may be sewed under seetian 
12 ; 

Cfl the ptacedute for inspection and taking copies of recbrds And 
accounts under section 13 ; 

(8) the fees to be paid for any of the niatieis provided in tb is  Act; 
and 

' (h) any other matter which is required to-& or may be. prescribed. 

- (3) All ru!es made under this section shall be subject the condition 
of previous publication . 

(4) Every rule madc undc'rthis section shall be laid, as soon &may be 
after it is made, before the LegisIative AssernbIy while it is m seen for a 
total period of not less than - fourteen days, which may be comprised in 
one session or in hvo' or morc successive sessions, and if, before the expiry 
of the session in which it is so laid or the session immediately foliowing, the 
Assembly makes any modifimtion in the rule or decides that the wle should 
not bemode, the ruIe shall thereafter have effect only-in suchrnodifiedf~rm 
or be of no eFect, as the case may b:, so, however, that any such modification 
'or annulment shall be without prejlidic4 to the validity of anythirig previously 
done under that rule. 
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kstsbIishm:r~t of c5::k i> I i;ik::sti >;I g f  l)~iri:rs at tll: f.11 Iawi~lg places 
with immediatc effect:- . 

----- --+-----.hi--- 

S1. Nzmc of place where the sales tax check Name ol'thc District 
No. pxtJblrr icr  is cstablrshed in which falls 

1 ? - 3 
-- ---- --- ,-.- 

I .  Khcri (on Kaln-Amb Sketi Khajurna rund) Sirmaus districr. 
2. Uaa (near Duputy Commissioncr's Office, Una) Una distlict. 
3. Saloh Una district. 
4. Dchra (on Dehra Bridge) Kangra district. 
5 .  Rajbsn [near Rajban Cement Factory) Bi!aspur didrict. 
6 ,  Gaggal (neat ~hrmana Cerncnt Factory) BiIaspur district. 
7. Pandoh Mandi district. 
8. Nadaun Ilamirpur Jist rict- 
9.  M j t a t  R ~ r r i c ,  S!jimI:! (near Palice check p s t )  Shimla district. 

- ___-_---- - 
(R.H.P. Ewtra., dated 28-9-1991,P ,2154) 
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Objcs[sandReasonssecR.H.P. ~tn,dateda1-3-1991atpagesB64and874. 



Att Acl furtltu. to n ~ ~ i e ~ l r l  (ire Hirnaclral P~-aJes11 Tax an L~rxrirics ( i r ~  flareh and 
Lodg i~~x  Hoiises) Act, 1979 (Act No .  15 of1979). 

BB i t  ei1ac1xI by tl~r: L:sislntive Assembly of Ainlachn 1 Pradcsl~ in I hc 
Farty-s:c~nd Y e w  of t hz Rep~bl ic  of Ihd i ; ~  as fo Ilows :- 

1. S ! m t  title.-This Act may b: caIled the Himacltal Pradesh Tax on 
Luxuries (in H ~ t e l s  and Lqdging Houses) (Amendment) Acl, I991 . 

2. Arnendrncnt of section 2. -In scction 2 of the Hiniachnl Pradesh Tax on 
Lnw~ries (in H ~te ls  and L-~dging Houses) Act, 19.19 ( I  5 of 1979) (hereinafter 
called the principal Act),- 

(;) Tor clause (a), the following shal I bc subst i t~~cc?,  fir n-c I? .-  
( ( I )  "as9:ssing authc.rityW means thc Assistant Excise and Taxa- 

tion Commissiorier or the Excise and Taxation Officer, 
np? ~ in ted  undcr sub-scction ( I )  of section 3 of' this Act . 
a71 u,nicrrzd the powcrs udur sub-section (2) of section 3 
thcrc )f for carrying out t l~c ptiiposes of this Act;": 

( i i )  aftzr clause (c) the folloivj~~g clause (cc) sbalI be inscrted. 
nam-ly :- 

(CC) "Dtpllty Excise and Taxation Commissioner" mcans the 
D e p ~ t y  Excise and Taxation Commissioner, appointed undcr 
sub-section (1 )  of soction 3 of this Act, to assist the Commis- 
sioncr and shall a lro include the Joint Excjsc and Taxation Corn- 
missioner ;"; 

( i i i )  in cInus: (u),  far the w ~ r d  "twenty-five", the word "fifty" shall 
be substituted; 

(ir) in clause (f), the word "and" oceutring 3t  thc end shalI bc 
deleted; and 

{v) in clausc (g), for the signw.", the sign and word "; ana" shalI 
bc substitutcd atld thereatter the foIlowing clause (h) shall 
added, namely :-- 

"(1,) "registered" means registered under 'this Act.". 

3. An~endment of section 4, -For sub-section (2) of scction 4 of the 
prinicipal Act. tltc following shall bc substituted, namqly :- 

"(2) Th.: Iuxury tax shall be payabl& by the persons residing at a 
hoteI at thc fo l loiseing rates, namely :- 

(a) where the charges fur residence are fifty 8 pcrccntunl of 
rupees but do not exceed onc hundred such charges ; and 
and fifty rupccs pcr day pcr pcrson ;' 

(b) whcrc t l ~ c  chargcs for residence - exceed I0 pcrccntuni of 
onc hundred and fifty rupees per day pcr such charges : 
pcrson ; 

Provirled that, where any such charges are paid by any person other 
~ I l an  the ci;izc!t.n ijf India, in  ally foreign cxchangc, then, such per- 
sd11 or where such chnrgcs are paid by any person or class of  per- 
s,.)ns as the -State Government Inoy by order direct, such as 



foreigners stayi y ns gucsts in India of any Govcrnme~zt, or of 
any curparation or conipany ~ w n e d  or contro lIed by thc Govern- 
ment, br sucll other person as in the opinion of the Slate Govern- 
ment, if it is cxpcdient in the public interest to exempt, thcn cucl~ 
pcrson or  persons shxlI tic cxcmpt from the payment of thc luxtiry 
tax : 

Provided further that, where charges arc levied otherwise than on dai ly 
basis or per person, then, charges for determining the tar Iiabil ity 
under this scction, shall be computcd as for a day and per pcrson 
based on the pcriod of occupation of tllc residence for which tlle 
charges ale made and the nr~rnbcr of pcrsons actuaIIy occupying 
or permitted to occupy according to thc rules or custom of the 
hotcl." 

4. Insertion o f  section 5-A. -After section 5 OF the principal Act, the 
F~llowing scctisn 5-A shall be inserted, nnmcIy :- 

"SA. Registration of proprielor.-(I) No prirprict?r shall, while being 
'IiabIc to pay tax under this Act, carry c n bus~nns as a proprietor 
unless he has been registered and posscsscs a registration 
certificate. 

(2) hvery proprietor required by sub-scct ion ( I )  to be ,registered shall 
make an applicatioh in this behalf in thc prescribed manner to 
the assessing authority of the district eonccrned . 

(3) If t11c assessing autharity i s  satisfied that an applicaton for regis- 
tration js.in ordcr,:hc shall,,in accordance with such rulesand on 
payment of such fee, as may be prescribed, register the appl ic~nl  
and ,grant him certificate of registration in the prescribed form. 

(4) The nsscssing authoriy may, from time to -time, by ordcr. 
amend vr  canccl any cer tificatc of registration on any sufficicnt 
cansc including the cessation or tiability to pay luxury tax undcr 
-this Act: 

Providcd that no ordcr aticcting any person adversely shall bc ma& 
undcr this sub-section withotl t :iffording him reasonable oppor- 
tunity of being heard. 

(5) When any prqrietor has paid tile amrtunt of pcna lty imposed 
under section 14 in respect of ariy conti.avention of sub-section (1) 
of this section, tile-assessing authority sball rcgister sucb propri- 
etor and gmnt him a certificate of rqistri~tion and such registra- 
tion shall take effect as if it'had been madc under sub-scction (3) 
of 'this section an the proprietor's applicoljon. 

(9 When any business in respect of which a cerllficatc of,registration 
113s been granted under this:section has been discontinued or trt?ns- 
fcrred in the namc of other proprietor or person, the assessing 
authority shnl I cancel tile registratinn and #the, canceliation shall 
come into force after such discontinuance or transfer." 

5. Substitution of section 6,-For scction 6 of the principa1 Act, the 
LilIowing sha1I:be-substituted, namely :- 

"6. Paytnzttr of 1n.r rrtrd submissia~! 14 rertu.ns.- ( I )  -Every pt+~:~rletor, 
liabIe to ply 1ilxlll.y tm under this 'Act shnl1 depxit the full 
amount ;~f l u m ~ y  lax duc a!ld payblc-by him, in respcct of cach 



month within eizlit das  after the closc ef the m ~ n t b  to which 
thc luxttry tax rclatcs i n l ~  n Ciovercnlcn~ ircasul-y rlr thc State 
Rank of India, and shall furnish to t h e  asscssing authority GC thc 
district wncerrted n proof of h a v i n ~  p ~ i d  the tax duc in thc 

- przscrikd manncr. 
(2) Every proprietor shaII furnish i1 rcturn in the prcscdheci  for?^ to 

the asscssing au hnritl, of  the district conccrncd quarterly wltbin 
I5 days after the ciose of each qdartcr aIong with thc reccipts cf 
payment of  luxury tax for each month of th:: quarter to which the 
r c tu r~~  rclates. 

(3) Eevcry such rctiirn shall show the number of roclms or  vtlicr 
atcummodation in the hole1 wl~ich is intended to be occupied, the 
number of persons whu occupied such rooms or accommodation, 
tRc periods o f  their stay, the aav~unt u f charges recavzrea porn 
tbcrn, togcthcr with such other inforn~ativn :!s mzy bc prcscrtbcd. 

(4) Evzry ret~ira sllal-l b.: vcrificcl in tllc prcscribea manncr. 
(5) If a propriclor fails witbout saficient muse lo cllnzply with the 

rcquiremenls of proiisions of sub-sections (I ) ,  (2)  and (3') thc 
asscssing auti~t>rity ot' thc district conctrncd may, aftcr giving such 
pr(.~prictor n reawnable o , ~ p ~ r t u n i t y  of being hcard, direct him 
b pzy, by w2y of penally, A sum not cxeeding one and 3 half 
ti~ncs of the amount of luxitrp tzx dlrc and payable by him under 
t3is Act. 

(6) Tf n propriebr h:lr :noint:li ncd falss or incoircct accounts with a 
vizw 10 suppressing any tmnsaction pcrti~ining ta his bus.iness 
c r  has conce.?ld any partic~tlxrs of his business or has furnished 
to, or produced bsftwe, a!ly anessjng authority nrtdcr this Act or 
t l ~ c  n~lcs mndc thereunc!er nny aecot~nt, return or information 
which is false or incoricc~ in any material parf~ct!lar, the Com- 
missioner or any other person zqp7intcd to assist .him under 
scb-section ( I )  of sect ion 3 of t l i is  Act may, aHcr affording such 
proprietor a reasoneble opportrLniry ok bcir~g beard, direct him 
to pay bv way of penalty in addition to the l u v r y  tax to which he 
is asscss~d or is liable to be assessed, an amount which shall not 
,be Icss than twen ty-fivc percenlunl but \r.llicli shall 110 t excccd one 
an:! a 11alf.times of llle an~oun t of luxury tax to -which bc is assesscd 
,or is lisble to bc nsscssed ." 

6. Substitution of section 7,-For scctirhn 7 of the principal Act. thc 
€0 ll,~wing sIia II bc substituted, nanic1y:-.. 

6L 7. Asscssrncflt .of brs~rr.v m ~ . - - . ( I )  The amount of 1nxl;ry tax  due 
fronl a proprictor shall be assesscd sc?arately for every half 
finnr.ci?l gcnr or pqrt t?~r:cof. 

13) If  thc ;isscssins auilwrity ,is sa~isficr! wit~~c-~u t requiring tIlc pre- 
scncc of prfipr,rleksr nr the ~ ~ ~ ~ o d u c t  ior: by him of any evidencc 
that t l ~ c  re-s furnished in respect nf any period arc correct 
and ci~n~plctic, 'h: shall asseqs thc amount of Iuxury tax due 
fram the proprietor on t hc basis of such i.clr!rns. 

[ 3) 'Jf t11c ssjcssing nuthLlrity i s  it3t s:tlisfi,:d without requiring the 
prescnce 3f proprietor wll:; f~lrnished the returns or lx-a:!uction 
c~t'cviJl?nct that ! : I =  r!:t cm; C~rnisbed in rcspect of any period ?rc 
mrrcct znd cnmplcte, hc sl~:!:l scrve on sucl~~prul~riztur a notlcc 



in the prescribed manner requiring him. on a rlntc and at 
n plaw: specified therein, cithcr to P t tend in person or to producz 
or tc causu to be produced an)' evidence on which such proprictor 
Inay ~ c l y  in suppcrt of such ruturris. 

(4) On ~ b c d a g  spccificd in thc noticeor as soon aitcrwm.ds as ruay h, 
the assessing authority sh:~ll. afkr hearing the proprictor and 
considering such evidence as the proprietor may p~.rjdu~o, and such 
othcr cviclence as the asszsslng authnnty may require on spsificd 
points, assess the amount of luxury tax due from the nroprietc-r. 

( 5 )  If a prapriot-?r, having furnished r~~etunis in respect of a pxiod, fails 
to conipIy w$h tbc terms of a n v t i ~  issued under sub-sc~tion (31, 
th-. asszssing nxt;l>riiy s h ~ ! I ,  w~thin fivz yzws after tllc expiry 
of such period, groceed to assess tn thc hcst nf his judgement t h e  
a~nount of the luxury tax due from thc proprietor. 

(6) If a pr~prictor does I ~ I  t fillajsh returns in rcspect of .aqy by 
~ h c  spccificd date, thc asscssing authority shall iv~t' l~ln five >ears 
after the e q i r y  of  such period, niter giving the proprietor a rea- 
sonabIe cppartunjty of being heard, proceed to assess, to the 
best of his judgement, 41c amount or luxxry tax, if any, due from 
the proprietor. 

(7) 1C up3n information which has comc into h i s  possession, the  
nssessjng authority is satisfied that any p~dprietar has been 1iabIe 
to pay lun~ry tax under this Act in respct nf any period but hns 
FaiIcd to app Iy for registration, the essessing authority shall, 
within five years afrer the expiry of such period after giving the 
pl-uprietor a reasonable oppnrtun ity of being heard, proceed to 
assess, to the best of his jud_gcmcif, the a m o ~ n f  of fax, if ally, 
dnc f rom tht- prup;.ietor in rcspect ot' such perrod and ali subse- 
quent pmiods and in cascs whew such proprietor has wilfu I ly  
bi l cd  to apply for rcgist~atitbu, the assessing authority may dircct 
that the proprietor shall pny by way of pznalty, in addition to 
thc anlouut of luxury tnx so assessed, an amount which shall not 
be less than ten perenturn, but which shall not excecd one and n 
half times of t l~c  amount o f  Iumcy tax to \rphicIl hc i s  asscsscd . 

(8) Thc amount of any luxury tax, penalty or interest p?yable under 
illis Act shat l bc paid by tlm ~,r.oprictor in the manncr prescribcd 
by such date as may lx specified in thc nnlice issucd t y  the 
assessing authority for thc purpose and the date so specified shall 
not bc less than fiftccn days and not morc than thirty days from 
the date of servicc oE s u d  notice. 

(9) If the luxmrg tax nssesscd under this Act is not paid by any prn- 
prietor within the tiole specified tthrccfcr in thc notice of assess- 
ment, the asscssing authority of the district concerned oiay, 
:~ t ler  giving* such prupt.ictor an opportunity of being hc;.rd, 
impose on hlnl a ponaIty not exceeding an amount the sun) d ~ e  
from h i o ~ .  

(10) Any assasmnt  n11dc uuder this section sha t l be witIlout pre- 
judice to any-pcnaIty irnposcd under this Act." 

7. Insertion of scciion-i 7-4 nnd7 -R. -Atfer section 7 of t l ~ c  principal 
A:(, tli: f ~ I l o ~ i l l 2  s.xti,>n< 7-A ai~r:  7-B s!~%ll bc i nsykd,  nan~ely :-- 

"7-A. R?-njsesstntatr t t$ 1trs1a.y i n .~ .  - (I) If i 11 cj asequen ce o S any 
informit!un which h ~ s  cane  ioh  his posscssiiin, f h ~  assessins 



auth~ri ty discovers r h l r  111- 1::xury tax payable by n proprietor 
has bc;n undcr-ass:sscd nr has escapcd assessment in any finan- 
cial year or half finnncial year, as the case may be, the assessing 
authority may, at any timc within five ycnrs following the close 
of such year For which luxury tax is proposcd to bc rc-nsscssed 
and after giving thc proprietor a ~.cascnablc opportunity in thc 
prescribed manner of being h ~ l r d ,  proceed to re-assess the  
luxury lax pay blc, ~ l i i c h  has bccn under-nssesscd or has 
escaped assessment. 

(2) The assessing authority or any such authority as may be nppoint- 
ed by thc Govcrnmcnt, may, at any time, within one ycnr from 
the datc of any order p:~sscd by liim and subject to suc11 condi- 
tions as may be prescribed, rectify any clericaI or arithmatical 
mistake appsrent from the rzcc rd . 

7-8 Payment of interest.-(1) If any prdprietor fails to pay the 
amount of luxury tax cue from him under this Act, except to 
the oxtent mentioned In snb-section (2), he shall, m addition 
to the amount of luxury tax, be liable to pay simp te interest on 

. the amount of luxury tax due and payablc by him, at the rate 
of anc percentuni per month f r ~ m  thc datc immcdiatcly follow- 
ing the last date on which the proprietor should have filed the 

' rcturn and paid the luxury tax under the Act for a pcriod of 
onemonth, and thereafter at the rate of one and a halfprcentum 

. per month t i l l  the defauI t continucs. 

(2) tf the amount of luxury tax or pcnalty due from a proprietor is 
not paid by him -within the period spcificd in the notice issucd 
under sub-section -18) of section 7 or, if no period is specified 
within thirty days from the service of such notice, the proprie 
tor shall, in addition to the amount of luxury tax or penalty, he 
1iabIc to pay simplc intercst on such amount, at  the rate of one 
perccntum per month from the date immcdiatcly folla wing the 
date on ~ h i c h  the period specified in the notice or thc period 
of thirty days, as the case may be, expires, for a pcriod of one 
month, and thereaner at the rate of one and a half percenturn 
per month ti 11  the default continues: 

. Provided that where the recovery of any luxury tax or penalty is stayed 
by an order of any court, the amount of luxury tax or pcnalty shall, after 
thc order of stay is vacated, bc rec~verablc along with interest at the afore- 

. said rate on the amount ultimately found to bc due and such intcrcst 
shall be payablc from the datc the luxury tax or penalty first became 
due. 

. - .  
. . 

(3) The amount of intzrest pxyable under thissection shall- 

( i )  bt. calcu~atkd by c~nsidering if part of a month is more than 
fifteen days as one nionth and any anaunt if more than fifty 
rupees but less than one hundrcd rupees as one hundred rupees; 

(ii) for the purposes of co lleetion and recovery, be deemed to be 
.. - luxury tax under this Act; and 

(ili) be in addition to t l ~ c  penalty, if ally, irupased under this Act." 



8. Sitbsfitution olseclion 9.--Fur section 9 07 the ptincipd Act, thc 
fallo\ving s i~aI l  bc substitltted, n:lmeiy :--. 

.- : "9. Htvision.--(1) The Conlmissioner may, of his own motion, 
. + 

. '-a a 
cz I 1  for the record uf any prowcdings \vhich arc pending before, 
or hzvc bezn disi>~s;d o l  by, any authority subardinatc to him, 
for thc pilrp)Sc uf s;ltisfying himself as to the Icgality or pro- 
priety of such piac:zJings or order mddz therein and may pass 
s?lcIl order in rclation thereto' as lie may think fit. 

(2) Tlie State Government may by notification confer on any officer 
powers af tho Commissioner under sub-section (1) to bc exercised 
subjcct to such co~~ditions and in respect of such areas as may 
be sp.cified in tile notification. 

(3) No ordcc shall be psssed under this section which adversely 
affects any person unless such pcrson bas been given a reawnable 
opportunity of being heard ." 

9. Mr l Ion  ol sectiohs 13-A and 13-&-After section 13 of the princi- 
pal Act, the following sections 1 3-A and 13-0  sha 11 be inserted, namely:-- 

,"13-A. Proprietor lo t~laitt raiti accow~ts.- (I) Evcry regisfercd pro- 
prietor and other proprietor who may bc required so to do, by 
the Commissior~er or any psrson appointed to assist him under 
sub-section (1) of section 3, by notice served on him, shall keep 
a true account of the iuxury provided by him in his ho tcl, and if 
the Commissioner or such other person considers that such 
accounts arc not sufficiently clear or intelligible to enable him to 
makc a proper check of the returns or tlie statement furnished, 
he may require such proprietor by notice in writing to keep such 
accounts including suck records of luxury provided In his hotel, 
as he may considcr necessary. 

(2)' Evcry registered proprieror shall, issue to the customer or cus- 
tomel s a bill or a cash memornridurn serially numbered bearing 
the name and n d d r m  of Ibc proprietor, the date of issue and 
the signaturc of such liroprictor or his servanr, manager or 
agent and showing therc~n such other particu larsof charges for 
the luxury provided- in tlie hotel, and praervc a wrbon copy 
of such bill or cash memorandum for a period of not less than fivc 
years from the date of issue thereof. 

(3) Where any proprietor contravenes the provisions of sub- 
sectron (i) or sub-section (2), the Commjssioner or any person 
appoint& to assist Iiim under sub-section ( I )  of section 3 may. 
after affording such proprietor i1 reasonable opporhnity 
of being heard, impose upon him a penalty ~v l ich  may extend 
to Five hundred rupees. 

13-B. Power to ffunsfeer yroceedfilgs.- The Com~iss i~ner  may, after 
giving the parties a reasonable opportunity of bejng hard in the 
matter, wl~crcver it is possible to do so, and after recording his 
re~so~~s-for doing so. by order in writing transfer any procccdings 
undzr arijr provisions of this Act, from any officer to any other 
officer sub~rdinatc to him : 

Provided thnt norhing in tbis section shall be deemed to r&quire any 
such oppdrtunity to be givcn where the o 5 w  of b th the afo,esaid oficers 
are situated in the same city, locality or placc. 

2- 



Expl~narion.- Ifi ibis section, the word "proceedings4' in rclation.ti> a i y  
praprictor whos? name i s  specificd in any order isstl.cd thereunder, 'means 
all or any pracccdings under this Act in respct of sny geriorl which may be 
pending on t i l e  dalc of such order or which may have Gecn completed on 
or bcfore sucli date, and iiicl~rd'es also all proceedings af'c?i.r this Act which 
may be corn~nenced aftcr thc date of such order, i l t  rcs!>ect of any pcrioti-in 
rclation to such proprietor.". 

10. Amendment of scction 14.-For sub-scctinn (2 )  of scction 13 of thc 
principal Act,- Lllc fotli.wing sh?-ll lie substituted; nan~cly .:- . . 

"(2) TIlc Oaccr not below the rank of thc ,Excis? and Taxation 
Ofiorr, appointed undcr sub-scctibn (2) of socritin, 3. day,  after 
affording to the pcrson concerned a,,reascinaIbi. ctpprtunity of 
being he;?rd, impose pcnn l ty specificd under su b-section (I)." 

11. Amendment of section 17.--In section 17 of the principal Act, in 
sub-section (21,- 

. ' 

(d) t hc existing ciause (a) .shail be rc-numbcrcd as clausc (aa) and 
before clause (ad) so re-nurubcrcd, thc fi>llowing clause (( I)  
shaH be inserted, hamclj ':- 

"(0) b prescribe the form, fee and 'the rnanncr i n  \\rl~ich t 11c regis- 
tration certificate.is to be issued under scction S-A;"; and 

(b) af€er cl'ausc (h), the foiIowing neqv clausi=s - (I&) arii! (bbb) shal I 
be inserted, nnmeIy :- ' ' 

"(bb) the manner of payment of 1ilxur-y tax, pcnalty ur i~lterest undcr 
sub-section (8) of  scction 7; 

(bbb) the manner in, which the ,opportunity to be givcn 40 the pro- 
piiefor under sub-secticin (1) and the &ndihbns- as may be pre- 
scribed under sub-section (2) of section 7-A ;". -- 

NOTIFICATION 

THE HTMACTUL PJ&DESA.TAX ONLUXURIES (IN H ~TELS . 
, AND' LODGIDG HOUSES)' ACT, 1'*9' 

EXCISE AND TAXATION DEPARThlEET 

No. .EXN-F(21)4/87.--Ln continuation of this Dcpart~nrnt notifk:tic,n 
No. EXN-F (10)-5/79-11, dated the 27th June, 1981) acd in excrcisc of thc 
powers conferred by sub-sections (1 and (2). of scdion 3 of the Himachal 



1 this departmcni Notification of even numl\cr tiatcd thc 21st 
October, 1992 in pursuance of the provisions of sub-section (1) of scction 
15 of ihc aforesaid Act for iuvlting objections and suggcslio~~s from 
the -person(s) likely to be afkutcd Ihcreby; 

And wlleruas no objcctioiu and suggestions have hccn received 
wirhin the stipulaled pcriod irt illis hehalf; I 

Now. therefore, in cxrrcisc of the powers co~fc r rcd  by sub-section [ I )  
of section 15 of the Hiniachal,Pradcsh Taxation (on Certain Goods Carried 
by Road) Act, 199 1 (Act No. 10 of 1991), tljc Governor, Himachal Pradesh, 
is pleased to amenr! . t l ~ c  existing raze of tax, specified in column (3) of 
Schedule-T of 1 he said Act, in respcct of yoads spedficd in column (2) 
of SI. I5 ( h )  from "Rs. SOQ/- per quintal" f r )  "Rs. 250;'- pcr q11in;al" with 
irnrncdiatt: cffcut. 

----- -- 
(R.H. P. Exira., dated 19-11-1992 P. 3626) 

-: L ,  

A U ~ O A I T A  TI VE .ENGLISH TEXT 

THE ~ T M A C H A L  PRADESA TAX QN LUXURIES ~N'HOTELS 
. :. :. .AND LODGING HOUSES) -(AMENDMENTI,ACT, 1992 - 

. . , . . . 
, - , .- . . . . - (Act No. 8 ofr1992y 

- , '  

. . . . . . . . .  . . .  ARRANGEMENT OF.SE~ION.S  1 
Sections: 

' I.  ~ho;  tillc and commencement 

2.~ Amcndmcnt of scction 2 
- ,  . . .3. Arnendn~cnt of .&tion' 4 

. , 

, '  ' 4. Oniission of secticn 5. 
. 5 .  'hmendmcnt of section-I 7. - 

. f~eec ived  t&, asrcnt of thc Governor, Hinlachnl ~iaderh', on'thc - 25th 
April, 1992 and published in Hindi and English in R.H.P.. Extra., 
datcd 27-4-1992, at  pages 1890 to 1592 and 1893 to I M I .  

An Act frrrrlrer to nnmd the Hir~rac~ioi' prorim11 7bs on ~ux1rric.T (is 
floteis and Ludging Ifoirsres) Act, 1979 ct No. 1 5 of 1 979). 

nr; i t  enacted .,by thc I,egislative. Assemhly.~f Bimachal Pradesh i n  
thc Forty-third Year of Republic of India as follows :- 

1. S!~orz title and c o ~ n n r e ~ ~ c c r ~ ; ~ ~ ~ , r . - - ( l )  This Act may b:: called the 
Himachal Pradesh Tax on Luxuries Cn Hotels and Lodgmg Houses) 
(Amcudnlent) Act, 1992. 

-I_ .-A_I - 
i ., P+ed in Hindi hy thc Himnchal Pradesh Vidlian Sabha. For Statcmenr of 

- O b ~ c c t ~  -and Reasons see R. 'H. p. Ex~ra.,  datcd 28-3-1!392, P. 1627 and 1632. . 



2 It shall conlc into f<irm on 5ucll date as llle State Govcrnment 
may, by notification in the Oficial Cia~ettc, appoint. 

2. Am~r)~rir~r c t ~ t  #f . ~ ~ c l i n r ~  2.--In section 2 of the H i~nachal PI-adcsl~ 
Tax on Luxuries (in 1-Jo;cls ant1 Lodging I-lciuses) Act, 1979 (1 5 of 1979) 
(hcreinaftcr callcd the principd Act),-- 

(({) in ciausc (c), hi. llie words "any Govcrnment". the words "lhc 
prescribcd" shall bc subs~itl~tcd; 

(h) for clauses ( d )  a d  (?), 1111: following claus=s shall be substituted, 
namely :- 

"(d)  "hotel" means a building or a part of the building whcrc rc- 
sidential accommodation by way of busjncss i s  pi.ovided For a 
monetary consideration and includcs a lodgirig liousc but shall 
cx'clnde a dharamshaia or any other similar estnblish~nent 
run, by a Pl~blic 'Chariiablc Trust - which provides accommo- 
tlation with or 5vithont meals and the net income from which 

, , is i!lilised , , ,  exclusively for .charitable purposes; 

(c.) "luxury provided in a hotel" means accommodation for resi- 
dcnce providcd in a hotel including charges for air-conditicning, 
telephone. television. radio, music, sports, cxtra beds and 

- . -  other amenities, providcd in a hotel;"; and 
. - 

(c) after clause (el * the following clause (ec) .shall be inserted, 
namelv: - , , .  , , , , 

''(ct.) ''prescribed authority" mcnns the autliority, notified by the 
Government undcr claus?: ( I ! )  of section 3 of the Himachal 
Pradesh Registration of Tourist; Trade Act, 1988 d ( 9  of 19881, 
for thc -purpose of fixation of mnr;imum~raies and scrvice 
charges for hoard and lodgc which may bc charged under 

. the Act ibid, by the proprietor from tllc persons staying in 
the hotel or from othcr customers;". 

3, Aarcndnr~ .~~~ ol scrtirln 4.---For section 4 of thc principal Act, the 
folIowin3 shaII be suhstitutcd, , namcl y :--. , : 

. . 

.':+.. ,Levy ~and.collli~tion of fils.--(1) S ~ ~ h j z c t  to the pr~visio~ls of this Act, 
. there shall bc levied and paid a tdx in respect. ?f any luxury provided in a 

, hotel (hereinafter called the "luxury tau") on thc amount of charges pay- 
able for the luxary. 

, , 

(2) Thc luxury tax under sub-section (1 ) shall be by the pro- 
prietor at  the rates nqt exceeding ten paise in a ,  rupee as the Government 
may. by notificarion., direct. 

13). Wltere luxury( i s  providcd in a horci and no cl~argcs for such luxury 
are' ri~kde or charges aic mado at a concessional ratc, r l ~ c  luxury tax shall 
he h i e d  and pair1 as ifrhe luxury was provided at ihc maximunl ratcs and 
chatgcs fixed by t l ~ c  prescribed authorit under the Hirnachal Pradesh Re- 
gicr rat ion OF Tourist Trade Act, 1988- (9. of 1988) : --- --_--- __  I . . 

I : , - ~ c t  canic into form Ic. p. J 1st day J ~ I Y  1992, ~ o t .  NO. EXN-F(:I)I~ 
92, dated 3 r d  Junc, 1992 published in R.H.P. Extm., dated 26-6-1992, p. -2228). 



Providcd that where such ratcs have not been fixed by the prescribed 
authority or where thc prescribed authority i s  not en~powtred to fix such 
ratcs, the luxury tax shall be levied at the maximum rztes as may be deter- 
mined by the Assessing Authority after having due regard to the maxinlum 
riltvs ar~d charges at which the ltlxury has been providcd in such a hotel at 
any time dttririg the preceding six montlis: 

Provided further that thesc provisions shall not apply to rcsidcntial 
iccommodation provided to his cmployess by the proprietor of the hvtel. 

(4) Notrvithstariding anything contailled in sub-sections 111, (2) and 
(31, the luxury tar: may be assessed and recovered from the propietor, 
nt lump sum. in r he manner prescribed, aitcr tak~ng into consideration, the 
capacity of a hotcl, the. rates and,lhe c!lar&s f i x e d  for such luxury by the 

prescribed authrirlty under r I ~ c  Hirnchal Pradesh Registration of Twrisb 
Trade Act, 1988 (9 of 19881, the cntire period of a financial year asd the rate 
of luxury tax i s  may be notified by the Government under sub-section (5). 

( 5 )  The Government may, for thc purposes of sub-section Id), notify 
B rate of luxury tax different from the rate notified undcr sub-sectiqn (2) 
and assess and recover the luxury tax on the entire luxury available in a 
hotel, subject t u Ihe condilion that the ratc shall not cxcecd the ceiling uf 
ten paisc in  a- rupee specified in sub-section (2). 

(6) The Iuxury fax under the foregoing sub-sections may bc collected 
by the proprietor from the persons to wlmm 1he luxu~y is provided in a 
hotel: ' 

Provided that ihc liability to pay tax shall not be affected where a proprie- 
tor does not collect tlte luxury lax payable by him. 

(7) Tn computin_p 1wc11ry tax under this section, a haction of a rupee , . .  

I which is less than fifty paise shall he ignored artd a fraction which i s  more 
than fifty paise shall be rounded off to    he next higher rupee.". 

, 4. O/)ii~.rio/~ of sectiot~ 5.-.Section 5 of the pincipal Act shall bc omitted. 

-5. -4nretrdmmr of secrimi 17.-For sub-section (3) of section I7 of the 
principal Act, the fo!Iowing shall be substituted, namely :- 

' 

"(3) A 1  %les rnadc hider this section shall be subject to the condition 
of previous publication : 

Provided that the State,Govcrnment map. for the purposs of sub- 
section (4) nf s~ctiofi 4 of this Act make ruler; aithout praviourt 
publication." 



TEE JXMACHAL PRADESB TAX ON LUXURIES 
H W f X S  AND LO- HOUSES) 

. . -,. 
AMENDMENT Am, 1993 

P r e s i d d s  Act Nci. 7 d 1993 
(3rd April, 1993) 

~nacted-  by the President in the Forty=fourth year of the 
Republic 01 India. 

AN ACT further to amend the Himachd Pradesh Tax on 
Luxuries (in Hotels, and Lodging Houses) Act, 1979. 

In exercise of the powers- confened' by sectim 3 of the 
Himachal ~radesh State Legislatiye (Delegation of Powers) Act, 
1993, (5 of 1993) President is pleased to enact as follows:- 

.+- 

f .  Short Title and Cclmmencement :dl) This Act 
may be called the Himachal ~radesh Tax on Luxudes (in 
Hotels and Ldging Houses) Amendment Act, 1993. 

(2) I t  shall b e  deemed to have come into force on the 
1st day of July, 1992. 

2 hendment d . s d m  M n  the Himachal. 
Pradesh Tax on Luxuries (in Hotels and d g i n g  Houses) Act, 
1979 (H.P. Act No. 15 of 1979) (hereinafter referred to as the 
principal Act), in section --2, for clauses (d) and (e), the 
following clauses shall b e  substituted, namely :e: 

'(d) "hotel" means any - -premises or part -of premises 
including a house-boat, restaurant, bar on or a tent 
where ldging with or without board or any kind of 
eatables or beverages or other services are by way of 
business provided lor a monetaq consideration, and 
includes such premises as are given on rent during any 
period of a financial year; 
(e) "luxury provided in a hoteln means accommodation 
for residence provided in a hotel, rate of charges for 
which (including charges for &.conditioning, telephone, 
television, radio, music, sports, extra beds and other 
amenities provided in a hotel) is twenty-five rupees per 
person per day or more:'. 

3. Amendment d sectIm A d n  section 4 01 me 
principal Act,+ in su b-section (4),- 



(a) for the words "the entire period of a 
financial year", the * w.ords "such period of financi_al year I 

as may be specified by .notification issued under this 
sub-section" . shall be substituted; 

(b) .the following proviso shall be inserted at the 
end, namely:- 

"Provided that the period of a financial year 
. to be notified under this sub-section shall not be 

less than fifity per cent of ,the number oE days 
in that financial, year."; 

'(ii) after su brsection (5), the, following sub-section 
shall be inserted, namely:- 

"(5A) D u h g  the . period commencing from lthe 
1st day d July, 1992 and ending on the day the 
notification revising the rate of luxury tax under 
sub-section (5) i s  published in the. Official Gazette 
issued after the .. promulgation of the Hirnachal 
Pradesh . Tax on Luxuries (in Hotels . gnd Lodging 
H O U S ~ S )  Amendment Ordinance, 1992 H.P. Ordina- 
nce 7 of 1992) the luxury tax for the purposes 
of sub-section (4) 'shall be an'd shall always be 
deemed to have been levied at the rate of ten 
paise in a rupee."; and 

(iii) in sub-section (6), tor the words "the 
foregoing sub-sectionsu the words, brackets and figure 
"sub-section (2)" shall be substituted. 

4. Amendment d s e t i a a  17.411 section 17 of the 
principal Act, in sub-section (31, after the proviso, the 
following proviso shall be inserted, namely :- 

"f rovided further that the ~ t a t &  dovemrnent may, for 
the purp'oses oi sub-section (4) of section 4 make rules 
with retrospective effect, but not earlier than the 1st day 
of July, 1992." 

5. Repeal and savings.41) The- Himachal Pradesh 
Tax on Luxuries (in Hotels and Lodging Houses) Amendment 
Ordinance, 1993 ordinance 16 of 1993 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any 
action taken under the principal Act, as amended by the said 
Ordinance ,shall be deemed to have been done or taken, under 
the  orr responding provisions of the principal Act, as amended 
by this Act, as if the provisions of this Act were in force at 
all material times. 



Reasans for the Enactment 

Under the Hirnachal Pradesh Tax on Luxuries (in Hotels 
and Lodging Houses) Act, 1979, the system of levy of luxury- 
tax WE& ismodified with effect from the 1st July, 1992 so as to 
empower the Government to assess and recover the luxury-tax on 
lump-sum basis after taking into consideration, among other 
factors, the entire period of a -financial year but after seducing 
the rate of luxury-tax from ten per cent to five per cent for 
this purpose. In addition to this, the definition of luxury 
provided in a hotel was also modified and the requirements of 
the minimum charges for Ievy of luxurptax was also abolished. 
These - prayisions were challenged .by some hoteliers by means 
of Civil Writ Petitions in the High Court of Himachal Pradesh 
on the grounds that they have been made liable to pay 
luxury-tax for the entire financial year despite the fact that the 
actual occupancy w s  far less and that it was also .not 
reasonable to tax -the paments lor luxury below rupees 
twenty-five per persons per day. The new system of lump-sum 
luxury-tax had the effect of t&g fifty per cent of the Iumry 
available in a hotel because for the purpose of wsessment 
against the luxury-tax recovered at ihe rate of ten per cent 
from the customers, the hotelier was actually liable to pay the 
same at the rate of five per cent. Yet . , in  order to impart 
neater clarity to tax provisions, it became essential to suitably 
amecld the aforesaid Act to meet the' plea of the Civil Writ 
Petitioners. Thus, instead of the entire period of a financial 
year, the assessment and recovery of luxury-tax shall be made 
after taking into account fifty per cent of the number of days 
in a financid year &d the rate of luxury tax as ten paise in 
a rupee instead of five paise in a rupee. Besides this, the 
luxury-tax s b l l  he levied mly ' when the charges for luxury are 
rupees twenty.five or more per persons per day. I t  was also 
.essential to a amend the aforesaid Act retrospectively, so as to 
make it applicable with effect from the 1st day of July, 1992- 
and to validate such d o n .  

2. Since the hgislative ~ s s e m b l y  w& not in session 
and the amendment in. the Himachd Predesh Tax on Luxuries 
(in , Hotels and Wging Houses) Act, 1979 for .the aforesaid 
purpose had to be made urgently, the Himachal Pradesh Tiur on 
Luxuries (in Hotels and Lcwlging Houses) (Amendment) 
Ordinance, 1992 (H.P. Ord. 7 of 1992) w a  promulgated under 
clause (1) of article 213 of the Constitution of India by the 
Governor of Himschal Pradesh on the 21st Oetober, 1992. 



Be_fore the said Ordinance could b.e replaced by a regular 
enacbnent the powers of the Legislature of the State of 

~im-=ha1 Pradesh to make laws has been declared by the 
Proclamation issued by the President on the 15th December, 
1992 under article 356 of the Constitution, to be  exercisable by 
or under the authority of Parliament. As the Parliament was 
not in session, the life of. the H.P. Ordinance 7 of 1992 was 
extended by the Himachal Pradesh Tax on Luxuries (in Hotels 
and Lodging Houses) Amendment Ordinance, 1993 (Ord. 16 of 
1993) promulgated by the President on the 25th January, 1993. 
The said power has now been conferre3 by Parliament on the 
President under article 357(1)(a) of the Constitution by enacting 
the Him achal Pradesh State Legislature (DeIegatio~, of Powers) 
Act, 1993. 

3.. Under the proviso to sub-section (2) of section 3 
of the Himachal Pradesh State Legislature (Delegation of 
Powers) Act, 1993, the president shall, before - enacting any 
President's Act, cgsult a Committee constituted for the purpose 
consisting of members of both the - Houses of Parliament. The 
provisions of the aforesaid Ordhance will b e  qxpiring by the 
4th ~ ~ f i l ,  1993 and it is necessary to replace that Ordinance 
by the President's Act before that date. As the said Committee. 
has not so far been constituted and the -matter is very urgent 
in nature, and the time left is very short, it is propose to 
enact the measure without reference to the Committee. 

K . VENKATESAN 
Secy. to  the Govt. of India. 

Ministry of Finance 
(Department of Expenditure) 



m, mMACHAT4 PRADESH TAX ON LUXURIES WOlEr;S ANU 
LODGING HOUSES) ARlENDmNT ACT, 1994 

(ACT No. 15 OF 1994)t 

ARRANGEMENT OF SECTlONS 

1. Short titIe and commencement. 
2. Amendmat of section 2. 
3. Insertion of su~tiom 6-A and 6-13, 
4. Amendmentufsection. 8. . 

5. Amondmcnt of suution 10. : 
6. Su Qtitution of scotion 11. 

.(Received the assent of the Governor, Himachal Pradesh ou  ha 18th 
October, 1994 and was published in Hindi and English in R. H, P. Extra., 
dated 21st Octobar, 1994 at pages 3867-3869 and 3870-3872) 

An Act fwthr to amend the almachi Pfadesh Tax on Luxrvies (in Holals 
nnd lodging Eouses) Act, 1979 (Act No, 15 oj 1979. 

1 

BB it anacted by the Iagislativc Assembly of Himaaha1 Pradesh in t he  
FOEIY-fift h Year of the &public of India w follows :- 

: .  

1. ~lkt titie and' com~fencernen~,-+ 1)  This Act mag be called tho 
HimachlPradeshTaxonLuxurics (inHotelsandLodgingHouses) Ani- 
endmeat Act, 1994. 

L 2 .Sections 4,5 and 6 shall come into form st onw and the remaining 
provisions of this Act shar 1 be deemed to have. come into farce on t.ha 1st 
day of August, 1993. 

2. Antendm&l of fecfio~t 2.-Tn section 2 of tho Himnchal ~=adesh 
Taxon Luxuries (in Hotels and Lodging Houses) Act, 1W9 (hmeinafter re- 
ferred to as the principal Act), after clause (e), the following clause (ee) shall 
be added, namely.- -. . 

. ' (es)" ntw hotol" means a hotel, locatcd within the State of Himachal . 
Pradesh, which coinrn~nca'operationon or after 1st day of August, : 
1993, and shall also in~ludc an existing hotel, the proprietor of 

, . which after the 1st day of A u g ~ t ,  1993-- 
. - 

(i) expands,aIongwith~acilitiesandstrvicesalready being pro- 
vidod therein, its existin acwmmodatjon by a t lwt  twcnty 
five pcr ocnt witkaa-adfitiom~ c ~ I ~ L L I  i uvestment of not loss 
t ban twenty five per cent of the existing capita1 invesment but 

. - 
L - '. withorlt any change in tbc qature of the facilities andserviw,or - ------ 1 -  ' 

i-. P~sscd ip ~ i o d i  iY thc Himachal Pradcsh Vidhn Sabha For statement.of 
Objects and Rtasons,see R. H. P: Extra., dated 12-9-94., p. 2362 and 2367. : . - 

- .  . - .  I : I . . 1 . .  



(ii) divci-sifies it by providing ncw facilities and sariic,cs ,with an, 
additional capital investmcni of not 'less than twncty-fivc 
per cant of the existins capital investment. 

but docs not jncludc anyhctel ad~ich is formed as a result of reestabljsh- 
ment, morc change of oiwcrship, change in tho constitution, recon- 
truction or revival of an existing hotel. 

Exp?or~arion.-For the purposos of this clause "capital inv;stmenty' 
mcnas investment made on land, building, machinery and !plant by the 
proprieior of the hotel;". 

3. f11(pertio~l of secrions 6-A a d  6-B.-Aftcr sectioa~ 6 ..of :tho principal 
Act, the follo~~j.vjng sections 6-A and 6-3 shall be.inaerted;namely :- 

( :. 
"6-A. Special pro~irions relfllir~g to deferred payment of Iutiry tax 

byproprletors ofilelv .lwrels.-fIg Notwithstanding any thing corrtaimd inany 
other provision . oFthis Act, if thc~60vcinment~~is of the,opihn;r'hat with a: : 
view to provide inconfivcs, to- the proprietors setting.up:new hotcls: in.. . the 
State, it is necessary or expedient in thc public interest so to do, it may, 
under.asdmrne 'not&d:in<this behalfcumaeer -this Act, imd subject. such 
restrictions and conditions W i w y  be';spcci&dlin such,schcm~,. p ~ o d d e  fgr 
defzrrcd paymmt of luxury tax payable under scction 4' by such p ~ p r i r t o r  
who, . is . rjeg,istercd under this Act: . .  

Provided that the ~tatc~overnment  mzy, for 'tho 'purpos~ of this &b- . 
section, makc a scher?c retorspcctively with effect from the I st day of August, 
1993. . , 

( 2  Subject to the provisions of sub-section (11, thc proprietor. qcFerred 
to therein, if oligibIr for grant of facility of making deferred payment of 
IuxurYitaxlunder the: schemc:noii[ied under sub-section (:l;), :may make de- 
ferred paynzent:of;Iuxury, tax payable by [him. ' . , . 

, . .. , , . \ ,  , . 

" 6-B. Po~ver to exempt rlre propr1etor;r of rreto hotels from pvmenr of 
Blcitr3 &xA-cl). Nfifwithstandijlg nnythhg-cggtaiqcd, in,gy. ,~thef !provi- 
sion of this Act,-$,the Go v.crnmcntiis~qf.the opj,nion thqt-,-yith a. %vibw to 
pro~ide:inoentiv& to:thc;prop~mr~.settiag.~p.ndw.hot~ls.&the,Srate, fdr 
pmviding luxury therein, it is necessary or cxpedjent in the~public -intarest.'.' 
so to do, it may, by notifidon, cxempt the proprietor of a new hotel from 
tho lpaymeitt of l ~ ~ ~ y : . t a ~ , ~ f ~ ~ - . ~ ~ ~ h i @ i ~ d ,  not:exwedi ng five years, .as:may 
bosgeci&d iqthejsaid~na tificatic&rsubkctttp:the, condition.thac- - ' 

2 - 3  , -.r I .  . 
(i) s~ ~h niw ho to1 0oma~~into~~b~~patioi~~0~wcen . t  .&riod!! cornmen- 

c i ~ g  from the 1st day cf August, 1993 and ending an the 3 ht day . , af.J~ij,'1998,:i11~d -: ,L:I:.  , : I ,  , . 
+ -  fil). tho raisLoA:chargcsifor t h e l ~ ~ ~ : ~ ~ ~ , ~ i d ~ d  .in. sucb, 9cw ' hotcl 

.do nocexceedlonahndsedaygeas pe~:~rwn.per.day.. 
' I -  . . L - , I..\ 

4 1  . . ! , j  \ , 

-{2), . Xh Govemmt may,,-fon.khe pu5posG of:,aib-scctioy Jl), issue 
no-tien~etras~ectiye]~ with effect corn the 1st day of Auwst, 1993 
in respectof,tbo,new ~ ~ : c ~ s , c o m i ~ i n t o . o ~ a t . t i b n ~ b e t ~ e ~ f  b -1st 

--oT'-' 

August, 1993, and Pha;r=omencerneni'aC. ,tha -.Hji@&al ,-Ptadesk ,Z+ . ,.an . . .  , 
Luxuries (in HotcIs and hdging Houses) Amendment Act,-1994. 



(.3) Notwithstanding anything contained in sub-scction (6) of section 
4, no proprietor of a new hotel, in rdspect of which a notification under sub- 
section (1)  has bmn issued, shall, during the period whcn such w p t i o n  
remains in force, collect any sum by way of luxury tax to  the axtcnt of 
exemption p v i d e d  in the notification. 

(4) Every notification issued under sub-section ( I )  shil1; as soon as 
may bo aflor it is issued, bo laid bufore the State Legislature.". 

4. Amendnreni of section 8,-ln section 8 of the principal Act;- 

li) after thc figure and sign "P, and before the word "leiy",  the 
brackets r.nd figurc "(I)", shall be inscrted ;- 

(ii) in sub-section (1)- 

(a) in the f irst  aftsrthe wordrWtax &sassedy; bat boforu: 
the words "and the penalty", the breackets and ,words ;'Qnciud: 
ing interest payable,", shall be inserted ; and 

, , 
. , 

(b) in tho second, proviso,-after the words "without thc tax" but 
before the words "or penalty", the brackets and words "(in- 
cluding interest payable)" shal? be insertep. . , . . . . [  

' 5. ~ m ~ n d t n e n t o f  seciEon~0.-Ior~ction~00ft~~riinoipalAct, tho 
words and figure c'or an application for revision made under section 9" ' 
s ha11 be omit@. 

6. ~ub&~uti& cf section 11.-For section 11 of the p&~ipalh . ~ c t , _  
alongwith its heading, the following shall be su bstitutcd, nameW:- 

?'n. ' T&, p e ~ G n d  in'&& r&vkiab~e dr + T e k r ~ ' ~ l o n d  few&.-, 
The amount of luxury tax and penalty imposkd or'intefkt payable 
under this Act, which remains unpaid after the due date shrtll be ' 
recoverable as arrears .of Iand revmue.". 

, , , ,  . . .. .. , , .  , . . .  . , m . .  
I I  

rntl~4.W PRAD~H';TOW AW COUNTRY #LA&G- . . 
. CAIMEND* ACT, '1994 . 

. , .  

. ,  . .  

... . . . .  I .  , . Secj im : ' .  . g .  ' 

, , -1. Short title, . . . . . . . .  . .  . . , a  

:: 2. Ameidmcnt of section.l5t~, : , ' - . ' : .  .-  : .. . . .  
., . ' 3. ~ndmentofsec$ion34.  - - ' ,  - - ' I . ' , :  , 

. , 
. . . *  - 

, - 
, . ! I '  : 4 .  ~ r n e ~ d r n ~ ~  of section 3%. ,; - . '. . 

I. 1 : '  
: . . .  - .  , . . - .- 

5. ~ d d i t i ~ n o f  &ions, . . 394,and 3943. j-. - ., 

-3- - - - -  ---- 
-:I. , Passed in Hindi .by thc Nmachd-Pradesh Yidhaa Sabha; : For Stat&edt.'oT 
3 :. Obi=t~;and+~soqscsee  8.H.P: ptra:, .dated 21f+p4, ,p: 3114 and 3j 18j.. , -, 



TRE HIMACHAL PRADESH TAX ON LUXURIES (IN HOTELS AND 
LODGING HOUSES) AMENDMENT Am, 1999 

(Act No. 10 of 1999)~ 

(Received the asscnt of the Governor on 3rd May, 1999 and was publishcd 
in Hindi and Enghsh in R.H.P. Extra, dated 4.5.99 p. 1579-1580). 

An Act further to amend the Himachal Pradesh Tax on Lusuries (in 
Hotels and Lodging Houses) Act, 1979 (Act No. 15 of 1979).' 

BE i t  enacted by the Legislative Assembly of Himachal Pradesh in the 
Fifiicih Year of the Republic of India as follows:- 

1. Short title.- This Aci'may be called thc Hrmacbd Pradcsh Tax on 
Luxuries (in Hotels and Lodging Houses) Amendment Act, 1 999. 

2. Amendment of section 2.- Ln section 2 of the Himachd Pradcsh Tax on 
Luxuries (in Hotels and Lodging Houses) Act, 1979 (15 of 1979), in clause (e), 
for the word "twenty-five", the word "idly" shall bc substituted. 

RULES 

Under 

THE HIFVIACHAL PRADESH TAX ON LUXWES(1N HOTELS .4ND 
LODGING HOUSES) ACT, 1979 

THE HIMACHAL PRADESH TAX ON LUXURIES (IN HOTELS AND 
LODGING HOUSES) RULES, 1979 

AMENDMF,NT OF RULES 

(Issued and published in Hindi in R.H.P. Extra, datcd 20.9.99, p .  3647-3648). 

EXCISE ANn TAXATION DEPARTMENT 

NOTIFICATION 

No. EXN-F(23) 1199.- In exercise ol' the powcrs conferred under section 17 
of t h ~  Himachal Pradesh Tax on Luxuries (In Hotels and a g i n g  Houses) Act, 
1 979 (Act No. I5 of 19791, the Governor, Himachal Prad~sh i s  pleased- to make 
the following rules lo anlerid thc Himachal PradesIi Tax on Luxurics (in Hotels 
and Lodging Houscs) Rules, 1979, the samc having been publishcd in Rajpaka 
(Estra Ordiilary) dntcd loth August, 1999 vide tllis Deparbnent's notification of 
even number dated 5 tll August, 1 999, namely:- 

I. Passed lo Hindi by thc Kmachul Pradmh Vidhnn Sabha. Fur Statement of Objects 
md Reasons see R.H.P. Exlra., dated 5.4.1999, p. 1146 &1148. 



1. Short title and Cornmencement.- (i) These rules may be cdlcd thc 
Ehmachal Pradesh Tax on Luxuries (in Hotels and Lodging Houses) 1st 
Amendment Rulcs, 1999. 

(ii) These shall comc into force with immediate effcct. 

2. Amendment of rule 6.- In rule 6 of the Himachal Prndcsh Tax on 
Luxuries (in Hotels and Lodging Houses) Rulcs, 1979, in sub-rule (I), tbc sign 
and Roman figure, "In;" appearing after Roman figure "U", shall be deIeted. 

d--*--*-*---**-----*----*"---------------- 

(RK.P. Extra, dalcd 20.9.1999, p. 3648). 

RULES 

Under 

THE HlMACHAL PRADESR TENANCY AND LAND REFORMS 
ACT, 1972 

THE HliMACHAL PRADESH TENANCY AND LAND REFORMS 
RULES, 19 75 

AMENDMENT OF RULES 

(Issued aod publtshcd in Hindi in Rl3.P. Extra, dated I .6.99,p. 1 849-1 8501, 

REVENUE DEPARTMENT 

NOTIFICATION 

Shimla-2, Ihc 20th May, 1999 

N0.B.A. (31-6196.- Whereas the draft arneridment rules entitled as Ihc 
Himaclial Pradesh Tcnmcy and Land Reforms (Amendment) Rules, 1995, furthcr 
to mend the Himachal Pradesh Tenancy nnd LandXcfotms Rulcs, 1975, were 
published, as rcquircd under section 123 of the Himachal Pradesh Tcnmcy and 
Land Reforms Act, 1 972, in HimachaI Pradesh Rajpatra (Exka-ordinary), vide 
notification of even nunlbcr dated the 23rd October, 1998 for inviting objections 
and suggestions horn Ihc pcrsons likely to be affected d~ereby wjthin a period of 
30 days from Ihc date of heir publication; 

And nficr ijving due consideration to the objcctioml suggestions so 
received, thc Govcrnor a€  I-iimachal Pradesh, in exercise of the powers conferred 
by section 122 or the Hirnncl~al Pradesh Tenancy and Land Reforms Act, 1972 
(Act No. 8 of 1974), is now pleascd to make tlie following rules, nmcly :- 

I .  Sb01.t title.- These rules may be called the Himadla1 Pradesh Tcnmcy 
and  aid Reforms (Anlendment) Rules, 1 798. 



NOTIFICATIONS 

Under 

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS 
CARRIED BY ROAD) ACT, 1999 

RATE OF TAX 

EXCISE AND TAXATION DEPARTMENT 

Shimla-2, the 6th May, 2000. 

No. Em.-F(1)-1194.- In the Autl~oritativc EnglisIi text of this 
Department Notification No. Em.-F(1)- 1/94, datcd 9th December, 1 999 
published in Rajpiitra (Extra-ordinary) on 15111 December, I999 issued under 
section 15 of the Himachd Pradesh Taxation (on Certain Goods Carried by 
Road) Act, 1999 (Act No. 16 of 1999) against column No. 3 of itcrn No. 20, 
please read "Rs. 5.00 pcr 10 Kg. or part thcrmt' in place of "Rs. 5.00 per Kg. or 
part fliereoP1. 

(R.H.P.Estra, dated 1 I.5.2000, p. 1205-1206). 

THE HIMACHAL PRADESH TAX ON LUXURIES (IN HOTELS AND 
LODGING HOUSES) AVENDMEhT ACT, 2000 

ARRANGEMENT OF SECTIONS 

Scciions: 

1 .  Short title. 

2. Amendment 01 scction 2. 

3. Amendmcnt of section 4. 

4. Amendmcnt of section 6. 

5. Insertion of section I 6-A 



THE HIMACH.4L PRADESH TAX ON LUX'URIES (IN HOTELS AND 
LODGING HOUSES) AMENDmNT ACT, 2000 

(Act No. 14 of 2000)' 

(Reccivcd the assent of the Governor on 22nd May, 2000 and was 
published in Hindi and English in RH.P. EWa, dated 25.5.2000, p. 1377-1380). 

,4n Act further to amend the Himachal Prndesh T.w on Luxuries fin Hotels 
and Lodging Hwses) Act, 1979 (Act No. 15 of 1979). 

BE it enactcd-by the Legislative Assembly of Hirnachd Pradcsh in the 
Fifty-first Year of he Republic of India, as ro1Iows:- 

I . Short title.- This Act may be calied the Kimachd Pradesh Tax on 
Lumrics (in Hotels and Lodging Houses) Amendment Act, 2000. 

2. Amendment of section 2.- In sectio~i 2 of th: Himachal Pradesh Tax 
on Lusuries (in Hotels and Lodging Houses) Act, 1973, (hercinaftcr referred to 

as the 'principal Ad),- 

(i) clause (c) shall be omitted; 

(ii)  afier clause {g), the folloiviag shall be inscrtcd, namely:- 

"(gg) "receipt" means thc amount of monetary wnsidaation received 
or reccivablc by a proprietor for any luxury provided in a hotel;"; 
and . 

(iii) after clause-&), fhe following shall be added, namely:- 

"(i) "lumo~er of re&iptst' ~ ~ ~ e a n s  aggregate of the amounts of receipt 
durinS any period oFa ftnancial ycar.". 

3. -4mendment 01 section 4.- In section 4 of the principal Acb- 

(i) in sub-sec tion (I), for the mords "amount of charges payable for", the 
words "turnover of reccipts of '  s h d  be sr~bstilufed; md 

(ii) for sub-section (3), the following shall . , be substituld, namely :- 

"(3) Notwithstanding anything contained in sub-sections (1) md (Z), nu 
tar; s h d  bc levied, charged and paid in respect of residentid accommodation 
provided to his cmpIoyces by the proprietor of the hotcl.". 

, 

4. Amendment of section 6.-  In section 6 01 the principal Act, in 
sub-section (1). for the word "eight", the word,'!thirtyH shall be substituted. , ,  

5. Insertion of section 16-A- After sectiorl 16 of the principal Act, the 
following scction 16-A shall bc inserted, narnc1y:-. 

1. l'assed in t h d i  by the F h ~ c h a l  Pradsh Vjdhan Sabha. For Shkmeni of Objects 
and Reasons stu: I S.4.1.2000, P. 975 &97$. 
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